2nd February 1938
THE /

LEGISLATIVE ASSEMBLY DEBATES
(Official Report)

Volume I, 1938
(318t January to 22nd February, 1938)

SEVENTH SESSION
OF THE

FIFTH LEGISLATIVE ASSEMBLY,
1938

PUBLISHED BY THE MANAGER or PUBLICATIONS, DELHI
PRINTED BY THE MANAGER, GOVERNMENT or INDIA PRrESS, BIMLA.
1938
) A



Legislative Assembly.

President :
Tee HonouraBLE Siz Aspur Rammm, K.C.S.I.
Deputy President :
Mr. AkHIL CHANDRA DaTtra, M.L.A.
Panel of Chairmen :
M=z. 8. Sarvamurti, M.L.A.
8ir Cowasyi JEHANGIR, Bart., K.CLE,, O.B.E.,, M.L.A.
Dr. 8ir ZiavppiN Armap, C.IE., M.L.A.
Mr. L. C. Buss, M.L.A.
Secretary :
MiAN MunaMmap RaFri, Bar.-AT-Law.
Assistants of the Secretary:
Mr. M. N. KauL, Bar.-aT-Law.

Rar Bamabpur D. Durr.

Marshal :
CapraiN HaJr Sarpar Nur Armmap Kman, M.C,, 1.O.M,, 1.A.
Committee on Petitions :
Mr. AxHiL CHANDRA Datta, M.L.A., Chairman.
Mr. M. S. Aney, M.L.A.
Mgr. M. GuiasuppiN, M.L.A.
Mr. N. M. Josur, M.L.A.

Mr. L. C. Buss, M.L.A.
M77LAD 2



e e —

VoLome 1.—31Ist January to 22nd February, 1938.

Paazs. Pagme,
MoxpayY, SlsT JANUARY, TUESDAY, lsT FEBRUARY,
1938— 1938—contd.
Members Sworn . . . 1—2 Ml;!.ﬁe(;n for Adjournment re
. usal of the Under
Smm Questions  and 9 32 Secretary of State to con-
: * * * sult the Provincial Gov-
Unstarred Questions and ernments re introduction
Answers . . . . 33317 of the Fedemtlon—Not
Statements laid on the moved . 17011
Table . . . 9868 Measage fmmHmExoelloncy
Motion for Adjournment re the Governor General M
goohnmsa' tion of the Panel of Chairmen . . 171
ritish Portion of the e "
Indian Army—Talked out  69,111— Committee on Petitions . 171
34, The Indian Companies
, (Amendment) Bill—
Governor  General's - aseent o Passed as amended . 172—74
Message from the Council Thgm Ing;;‘:rmg utngzltro 1
of State. . . . 60—79 —E oct
The Trade D Amond Committee . 17476
rade Disputes (Amend- .
ment) Bill—Appointment Tho“ mantnudvree ’ Artled
of certain Members to the an illery
Select Committee 79 Practice Bill—Passed a8
The Work Co Amended . 176—206
e Workmen's mpensa-
tion (Amendment) Bill— The | D;"“{:"‘(’X';nml“‘“:"
Appointment of certain o o8 ent)
Members to the Selsct Bill—Motion to oonslder )
Committee . ) 79 adopted . 13
The Indian Compo,mu WEDNESDAY, 2ND FEBRUARY,
(Amendment) Bill—Dis- 1938—
cussion on the considera- Member Sworn . . 215
tion of olauses not con- Starred Queetions and
cluded . 80—88 Answers . . 215—43
The Re Bi ll—Puud .
as n.ml;:;ll:djs . ' . . 88—92 Un;:‘:;:i Quesuons and 24346
The Indian T i ’ ’
f—D?acl::sio:a C(i:ltml ]3}?: Statements laid on the Ta,ble 247
motion to refer to Seleot The Import of Drugs Bill—
Committee not concluded  92—111 Appointment of Sir
Tumspay, Ist FEBRUARY, %“:h&mmﬂd " YS:']ni’i
: 1038 — an to the ect
Member Swomn . | 135 Committee -
Starred  Questions n.nd The Destructive Insects
U . o . Bill—Discusgion on the
n‘q tarred  Question and consideration of olauses
T o . . . 170 not concluded . . . 24749




PacEs.

Tuunspay, 3D FEBRUARY,
1938—

Starred Questions and .
Answers . . i . 251—72
Unstarred Questions and
Answers . . - . 27274
Motion for Adjournment
re Transfer of certain
Villages in  Merwara

District to the Adminis-
trations of Jodhpur and
Udaipur States—Disallow-
ed by the Governor Gene-
ral .

94,

The Durgah Khawaja
Baheb (Amendment) Bill—
Passed as amended . 276—81

‘The Code of Criminal Pro-
cedure (Amendment) Bill
(Amendment of section
386)—Motion to continue
adopted . : § 282

The Code of Criminal
Procedure  (Amendment)
Bill (Amendment of
seotion  205)—Motion to
continue adopted . i 282

The Code of Criminal Pro-
cedure (Amendment) Bill
(Amendment of section
103)—Motion to continue
adopted . . . . 282

The Code of Criminal Proce-
dure (Amendment) Bill
- (Amendment of section
187)—Motion to continue
adopted . . 283

The Child Marriage Restraint
(Amendnient) Bill—Pasa-
ed as amended

204—318.
.: ‘The Muslim Dissolution of
Marriage Bill—Discussion
on the motion to circulate
not concluded "

The Indian Tea Control Bill
‘——Appointment of cortain
Members to Select Com-

318—23

. 276, 203—

Moxpay,

. . 283—93,

Pagzs,
Frivay, 4m FrsRrUARY,
1933—
Momber Sworn . 325
Starred Questions ancl Ana
wers 2 i % . 32537
Short Notice Questions and
Answers . . . 337—39
Unstarred Questions and Ans-
wers . o . 330—42

Motion for Adjournment re
Export of Cotton to Japan
contrary to the announce-
ment of the Japanese Gov-
ernment-—Disallowed . 84244

Resolution re—

‘Constituent Asssmbly—De-
bate adjourned sine die . 344—45

Employment of Indians
and payment of ade--
quate wages to them by
aided or sobsidised
industriee—Adopted . 346—T78

Constitution of a Btand-
ing Committee for the
Indian Army—Dis-
cussion not  conclud-

ed . . . . 37893

TrH  FEBRUARY,
1938—

Starred Quﬂtmnﬂ and Ans-
wers §

Short Notioe Queuﬁomanﬂ
Answers . . 412-17

Motion for Adjournment re
Ban put by the Govern-
ment of the Punjab on

Prof. N. G, Ranga,
M.L.A.—-Disallowed . 418

Election of Members to the

Public Accounts Com-
mittes . ) = . 418—10

The Control of Coastal Traffic
of India Bill—Appoint-
ment of certain Members
to the Select Committee . 410

The Destructive Insects and
Pests (Amendment) Bill—
Passed as amended . . 41926

395—412




|l

b

MoNpay, °7TH ' FEDRUARY,
1938—conid.

The Commercial Documents
Fvidence Bill—Referred

to Select Committee
The Dangerous Drugs
(Amendment) Bill—

Passed as amended . s

The Criminal Law Amend-
ment Bill—Circulated

8TH FEBRUARY,

Turspay,

1938—

Starred Questions
Answers . . .

Unstarred Quoation n.nd
Answer . g

The Insurance Bill—Amend-
ments made by the Council
of State agreed to, subject
to further amendments

WeDNEsDAY, OTH FEBRUARY,
1938—

. Btarred  Questions and
Answers . .
Unstarred  Question and
Answer . i 5 3
Election of Members to the
Public  Accounts Com-
mittee . . '

The Indian Railways (Amend—
ment) Bill (Insertion of
new section 42- B}——Cl.r
oulated . .

Tuurspay, 10TH annmuw.
1938-—

Member Sworn . . .

Starred Questuons and Ans-

wersa

Short Notme Queahon and
Answer . J

Statementa laid on the table .

The Muslim Dissolution of
Marriage Bill—Circulated .
The Child Marriage Res-
traint (Amendment) Bill
. —Disoussion on the motion
to refer to Select Com-
mittee neot concluded .

and

Paces.

43136

436

446—66

46780

480

480

481—95

497

. 497507

507—08
508

500—13

513—58

THURSDAY,
: L
The Indian Tea Control Bill

—Presentation ¢of the Re-
port of the Select Com-

10rm. - FEBRUARY,

mittee . > % -
Monpay, l4rn FEBRUARY,
1938—
Member Sworn . . .
Starrod questions and ans-
" wers . WL

Message from His Excellenoy
the Governor-General

The Workmen's Compen-
sation (Amendment) Bill—
Presentation of the Re-
port of the Select Com-
mittee . . .

Presentation of the Ballwsy
Budget for 1938-39 . .

Election of the Standing
Committee for the De-
partment of Commerce .

Election of the Stending
Committee for the Depart-
ment of Education, Health
and Lands . . i

The Stamp Duties Unifioa-
tion Bill—Introduced .

The Indian Oaths (Amend-
ment) Bill—Referred to
Belect Committee

Tumsnay, 16TH FEBRUARY,
1938—

Member Sworn . % .

Starred Queations and Ans-

wers . . .

Short notice Queatwn and

Answer . : .
Unstarred Questions and
Anawers

Statements  laid -on the
Table . i "

Motion for Adjomment re
failure to the
interesta of India in the
Financial Settlement
between India and Burma
—Not moved . - . .

P‘dﬂt

BR5

593—94

505"

506

. 596—600

601

601—34

634—35
635
635—42

5



Tumspay, 15TH FEBRUARY,
1938—contd.
Resolution re—

Constitution of a Stand-
ing Committee for the
Indian Army—Adopted
as amended 2 ‘

Establishmen: of a Univer-
sity at Peshawar—Dis-
cussion not conoluded .

Statement of Business .

WEeDNESDAY, 16TH FEBRUARY,
1938—
Btarred Questmns and Ans.
wers

Unstarred Quut:om and
Answers

Motion for Ad]oummant re—
Failure of the Home Mem.-
ber to meet a deputa-
tation for  protesting
against Govern-
ment's support to the
Child Marriage Res-
traint (Amendment) Bill
—Disallowed 5
Constitutional
cagioned by exercise
of powers conferred
by section 126 of the
Government of India Act
—Disallowed .

The Child Marriage Res-
traint (Amendment) Bill
—Referred to  Select
Committee "

The Code of Criminal Pro-
cedure (Amendment) Bill
(Amendment of Section
103)—Motion to circulate
negatived

The Code of Grunuul Pro
cedure (Amendment) Bill
(Amendment of Bection
167)—Disctssion on the
motion to ciroulate not
concluded P . .

TaorspaY, 17™@ Freruany,
1938—

Member Sworn . 7 :
Btarred Questions and Ans-
wern

. . . .

crisis  oc-

Pagus.

666—86
686—87

689715

716—17

718—19

71923

723—42

74258

768—64

L

765—89

TaURSDAY, 17TH FXBRUARY,
1938—condd.
Unstarred Qumon md
Answer . .

Motion for Adjwmment re
Dispersal of the crowd in
front of the Legislative
Assembly Chamber under
section 144 by the District

Magistrate,  Delhi—Dis-
allowed . § 1 :
The Railway Budget—Gene-

ral Discussion . .

Fripay, 18TH FEBRUARY,
1938—
Member Bworn . ‘ .
Starred Quemons and Ans-
wers :
Unstarred Questions and
Answers .
Statementa laid on the Tahle
Message from the Council of
Btate ., . ' .

Election of the Standing
Committee for the Labour
Department . . “

Election of Members to the
Standing Committee on
Pilgrimage to the Hedjaz .

The Stamp Duties Unifica-
tion Bill—Motion to con-
sider not moved . =

The Indian Tea Control Bill—
Motion to consider adopt-

Moxpay, 2lst
1938—

Starred Queations and Ans-
wers .. "
Unstarred Queuuom and

Motion for Adjournment re
Arrest of Haji Akbar Ali
Khan, a member of the
Frontier Legislative As-
sembly—Ruled out of order

Measage from the Council of
State . 5

. .

FEBRUARY,

Paces.

780

790—01

. 791—834

835

835—58

853
- 864

886—88




Pians.

Moxpay, 21sT FxehyuaRry,
1938=—conid.

The Railway Budget—List of

Demand No. 1-—Railway
Board . i . 801—838

Provident Fund for low
paid employees s

Railwaymen’s grievances 885—807

Policy behind increased
output of State Rail-
way Collieries . .

Advertising for Drivers
and Guards on the
G.I.P.and E. I. Rail-
ways on terms in Viola-
tion of the Railway
Board Notification .

892—85

807—28

Violation of Rules gover-
ning the Payment of
Wages Act . . 93132

Deprivation of Passes to
Railway Employees .

Violation by Railway Ad-
ministrations of Rail-
way Board Rules gov-
erning Promotion of

Subordinate Staff .

Compoasition of Staff at-
tached to the Office
of the Conciliation
Officer—Col. Wagstaff
—in Calcutta . .

TumspaY, 228D FEBRUARY,
1938—

93236

038

Btarred Questions and Ans-

Tumspay, 225xp FEBRUARY,
1938- contd.
The Railway Budsetr—Lllt
of Demands—contd.
Demand No. luRallwny
Board—conid s
Composition of Staff atr
tached to the Office of
the Conciliation Officer
—Col. Wagstaffi—in
Calcutta . 5
Imposition of undue De-
mands made by the
Railway Board for
House Rent of Rail-
way Employees of
G. L. P. Railway .
Salaries of Railway Im-
provers and Appren-
tices in service before
introduction of pre-
co-ordinated  Rates
of Pay and New

Scales of Pay with
special reference to
E. I Railway .

Difficulty in obtunmg
leave legitimately due
to Staff owing to re-
duction in Staff .

Policy of Rates and
Freights  affecting
Commerce and In-
dustry . .

Failure of the Railway
Board to enforce thee
Home  Department
Resolution re 25 per
cent. services to Mus-
lims in Rm]wsy Ser-
vioes ‘

Demand No. ﬁE—Work.mg

Expenses—Expensce of

Traffic Department
Economy
Measage from tha Counoll of
State . .

Pagms.

962—78

978—85

205—99




LEGISLATIVE ASSEMBLY
Wednesday, 2nd February, 1938.

The ‘Assembly met in the Assembly Chamber of the Council House at
Eleven of the Clock, Mr. President (The Honourable Sir Abdur Rahim)
in the Chair.

MEMBER SWORN.

Mr. Rangiah Subra Mani, M.L.A. (Government of India: Nominated
Official).

STARRED QUESTIONS AND ANSWERS.

(a) ORAL ANSWERS.

CONTRIBUTION OF THE BRITISH GOVEERNMENT TOWARDS THE MECHANISATION
OF THE INDIAN ARMY.

79. *Mr. Akhil Chandra Datta: (a) Will the Defence Secretary state
the amount required for mechanisation of the Indian Army?

(b) Is the Defence Secretary aware that the grant of £600,000 from the
British Exchequer to the Government of India towards the mechanisation
programme is inadequate?

(c) Will the Defence Secretary state whether the Indian Government
propose to move the British Government to make a more equitable com-
tributivn towards the mechanisation of the Indian Army?

Mr. O. M. G. Ogilvie: (a), (b) and (c). The Honourable Member is
referred to my speech of the 81st January, 1938, on Mr. Avinashilingam
Chettiar’s adjournment motion.

LOANS ADVANCED TO INDIAN STATES.
80. *Mr. T. S. Avinashilingam OChettiar: Will the Honourable the
Finance Member state:

(a) the amount of money advanced to the States by the Gevernment
of India; '

(b) whether interest on that loan is realised by the Government of
India every year; if so, what the amount of interest is;

(¢) whether these loans were advanced for productive purpeses;
(d) if not, for what other purposes;

(e) whether, besides there being a general charge on revenues,
there is any charge on any productive undertakings; and

(f) what States owe how much?

The Honourable Sir James @rigg: (a) The total amount outstanding
on the 31st of March, 1987, was Rs. 13,24,29,165.

(b) to (f). A statement is laid on the table.
1 Answer to this quéstion laid on the table, the questioner being absent.
(215)
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STARRED QUESTIONS AND ANSWERS.
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8 LEGISLATIVE ASBEMELY, [2vp FEB. 1938.

Seth @ovind Das: Is it a fact that most of these loans have been

advanced to States for the private trips of Their Highnesses to European
countries ?

The Honourable Sir James Grigg: Of the 18} and odd crores outstand-
ing roughly 123 crores refers to Bahawalpur State on account of the
Sutlej Valley Irrigation Project which seems to me to give a clear disproof
of what the Honourable Member just said.

Seth @ovind Das: And the remaining amount?

The Honourable Sir James Grigg: The Honourable Member can see
that from the Statement.

Mr. Badri Dutt Pande: Which is the State that owes the largest
amount to the Government?

The Monourable Sir James @rigg: I have just said that out of the
131 and odd crores outstanding, 12} crores refers to Bahawalpur State.
This amount was advanced, I think, at the instance of the Govern-

ment of India in order that they might take part in the Sutlej Valley
Irrigation project.

Mr. Badri Dutt Pande: Is that loan secured?

The Honourable Sir James Grigg: Yes, on the revenues of the Sutlej
Valley project.

Mr. Lalchand Navalrai: Does the State pay any interest on it?

The Honourable Sir James @rigg: Yes, it pays the interest as well
as the instalments duly, in.fact it has made certain advance payments.
The Honourable Member had better look at the details given in the
statement and then ask a question. There are consolidated instalments

fixed and those have been duly paid, and certain advance payments have
been made in addition.

Mr. Lalchand Navalrai: May I know from the -Honourable Member
if Khairpur State has been given any loan, and, if so, how. much?

The Honourable Sir James @rigg: I must have notice of that,—does
the Honourable Member ask if there is any loan given to Khairpur State?

Mr. Lalchand Navalrai: Yes.

The Honourable Sir James Qrigg: To the best of my belief, no; it
loes not appear in the list.

Seth Govind Das: Are these loans to be paid in yearly instalments?

The Honourable Sir James Grigg: The Honourable Member had better:
look at the Statement; in most cases certainly.

Seth Govind Das: What are the conditions imposed for default?

Mr. President (The Honourable Sir Abdur Rahim): T think the
Honourable Member should read the Statement first.

Seth @Govind Das: T am asking if there is anv default, then whether
the who]e. loan would have to be repaid together?
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The Honourable Sir James Grigg: The Honourable Memiber had better
ook at the statement before he puts any other question.

Mr. T. S. Avinaghilingam Ohettiar: Is there any Stads whieh is not
paying interest regularly?

The Honourable Sir James Grigg: I must have notice.

Mr. T. S. Avinashilingam Ohettiar: May I know, Sir, whether, besides
a general charge on the revenues, there is any productive undertaking
behind these loans?

The Honourable Sir James Grigg: The Honourable Member had better
look at the Statement first and then put down further questions if neces-
sary.

PRECAUTIONS AGAINST ATR RAIDS AND GAS ATTACKS.

81. *Mr. T. 8. Avinashilingam Chettiar: Will the Honourable the
Home Member state:

(a) whether precautions against air-raids and the use of gas are
being taken in all western countries;

{b) whether any such precautions are being taken in this country;
and
(e) if so, what those precautions are?

The Honourable Sir Henry Oraik: (a) Government do not possess com-
plete information on the subject.

(b) and (c). The question of what precautions are necessary in this
country is being examined.

Mr, Lalchand Navalrai: May 1 know whether the Government are
aware if any such defence precautions are going to be taken at Karachi?

The Hobnourable Sir Henry Oraik: Yes, I understand they are.
Mr. Lalchand Navalrai: May I know what they will be?

The Honourable Sir Henry Oraik: T am not in a position to give
details. *

Mr. M. Ananthasayanam Ayyangar: Is it a fact that the Secretary
to the Home Department of the Government of Bengal has issued
instructions to the general public that they should undergo gas mask
drill to provide themselves against air attacks or air raids?

The Homourable Sir Henry Oraik: I am not in a rosition to answer
questions regarding the discharge of its funetions by the Local Govern-
ment.

Mr. T. S. Avinashilingam OChettiaz: May T know when Government
expect to finish their investigations in this matter?
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The Honourable Sir Henry Oraik: A committee has been sitting, and
I understand its report has just been completed.

Mr, M. Asat Ali: Am I to understand, Sir, that all these experiments
at Karachi, Bombay and Calcutta about precautions against air raids are
being carried out without any instructions from the Central Government?

The Honourable Sir Henry Oraik: Those experiments, as far as I
know,—and I depend entirely on the press for what I know,—are being
carried out by the Local Governments in consultation with the local
military authorities.

Mr. M. Asaf Ali: May I remind the Honourable Member that about
this time last year I put a question about these very precautions against
air raids, and I remember it was then stated that the contingency was far
too remote, and, therefore, the Central Government were not then pre-
pared to consider it. Msay I kmaw if now the contingency is so near as
to persuade the Government of India to carrv out these experiments?

Mr. President (The Honouréble Sir Abdur- Rahim) He answered that
question. He said that a committee was sitting and a report was being
issued.

Mr. M. Ananthasayanam Ayyangar: May I know, Sir, if the cost is
met by the provincial revenues or by the central revenues?

The Honourable Sir Henry Oraik: Do you mean the cost of the experi-
ments that have been carried out in- Bombav and- Karaehi? - .-

Mr. M, Ananthasayanam Ayyangar: Yes.

The Honourable Sir Henry Craik: I cannot answer that off hand.

CONTRIBUTION OF THE BRITISH GOVERNMENT TOWARDS THE MECHANISATION
OF THE INDIAN ARMY.

82. *Mr, T. S. Avinashilingam Ohettiar: Will the Defence Secretary
state:

(a) whether the recent contribution of His Majesty’s Government
towards the mechanisation of the Indian Army has been
given with any conditions imposed on the Government of
India as to the utilisation of the amount;

(b) if so, what are the conditions; and o

(¢) whether contribution was asked for by the Government of India
subject to these conditions, or whether the conditions were
imposed by the British Government?

Mr. 0. M. @. Ogilvie: (a), (b) and (c). I refer the Honourable Mem-
ber to my speech or his adjournment motion of the 81st January, 1938.

Mr. T. S. Avinashilingam Chettiar: May I know the answer to part
(c) of the question, which was not given?
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Mr. C. M. G. Ogilvie: Yes, it was given.
Mr. T. S. Avinashilingam Chettiar: May I know whether the Govern-

ment asked for a contribution from His Majesty’s Government for mecha-
nising the British portion of the Indian army specifically ?

Mr. C. M. G. Ogilvie: You will find all that from my speech.

Mr. Lalchand Navalrai: May I know from the Honourable Member
it there are any military shops, or concerns, in India which manufacture
these machines or everything will have to be imported from abroad?

Mr. President (The Honourable Sir Abdur Rahim): All that was dis-

cussed on the 3lst. There was an adjournment motion which was dis-
cussed for two hours, and this matter was discussed very fully.

Mr. T. S. Avinaghilingam Chettiar: My point is whether the Govern-

ment of India asked for a contribution from His Majesty’s Govern-
ment . . ..

Mr. Pregident (The Honourable Sir Abdur Rahim): I have already
said it was discussed the other day.

Mr. T. S. Avinashilingam Chettiar: Sir, you must first hear me. You
have not heard what 1 am going to say.

Mr. President (The Honourable Sir Abdur Rahim): I am not going
to hear any Member after 1 have given my ruling.

Mr. T. S. Avinashilingam Chettiar: This clause was not answered.

Mr. President (The Honourable Sir Abdur Rahim): I think that was
answered.

Mr. T. S. Avinashilingam Chettiar: It was not answered, Sir.

Mr. C. M. G. Ogilvie: 1t was answered.

Mr. President (The Honourable Sir Abdur Rahim): Was it answered?
Mr. C. M. @. Ogilvie: Yes, it was answered.

Mr. President (The Honourable Sir Abdur Rahim): It has been
answered already.

Mr. Manu Subedar: With your permission, Sir, yesterday . . . .
Mr. President (The Honourable Sir Abdur Rahim): Next question.
Mr., Manu Subedar: It is a new point, Sir . . . .

Mr. President (The Honourable Sir Abdur Rahim): You cannot bring

in any new point now. It ought to have been brought out then. Next
question.
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CONTRIBUTION OF THE BRITISH GOVERNMENT TOWARDS THE MBCHANISATION
OF THE INDIAN ARMY.

83. *Mr. T. S. Avinashilingam Chettiar: Will the Defence Secretary

state:

(a) what exactly is the promise of contribution by the British
Government towards the cost of the Indian Army;

(b) how they propose to spend it; and

(¢) whether only the British section of the Indian Army is pro-
posed to be mechanised; if so, why?

Mr. C. M. G. Ogilvie: (a), (b) and (c). I refer the Honourable Mem-
ber to my speech of the 31st January, 1938, on his adjournment motion.

SyY3TEM OF DELIVERY OF SALT AT WARCHA AND K ALABAGH.

84. *Mr. Sham Lal: (a) Will the Honourable the Finance Member
be pleased to state whether, according to the present systern of delivery
of salt at Warcha and Kalabagh, the indentor has to apply to the Salt
Department on prescribed form issued by the Salt Department, and
whether each form for one wagon costs eight annas?

(b) Is it a fact that about one hundred wagons from Warche and 44
wagons from Kalabagh are cleared out every month, but that about
12,000 to 14,000 wagons are indented every month and thus a good deal
of money is wasted on these forms and ultimately the -price of these
wasted indents falls upon the poor consumers?

(c) Are Government aware that this system has led to the rise of
price of salt to the extent of about two annas per maund?

(d) What are the grounds for imposing this additional burden on the
poor consumer?

(e) Are Government prepared to reconsider their decision and abolish
the system of charging eight annas on the indent form?
Mr. A. H. Lioyd: (a) Yes.

(b) The number of wagons cleared is as stated by the Honourable
Member. Monthly average of the number of wagons indented for since
the levy of the fee is about 4,700 at Warcha and 2,600 at Kalabagh.

(c) No.

(d) Does not arise.

(e) As at present advised Government are not prepared to recomsider
their decision but will give careful consideration to any constructive pro-
posal other than a proposal to revert to the old system.

Mr. Sham Lal: Is this system called a lottery system? Is this pre-
valent in Sambhar or Khewra?

Mr. A. H. Lloyd: This does not prevail in Sambhar or Khewra.

Mr. Sham Lal: Is it a fact that formerly the price of the salt was
Re. 1-4-0 and row it is Rs. 2 a maund?

Mr. A. H. Lloyd: T must ask for notice of that question. It is rather
detailed.
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Mr. Lalchand Navalrai: May I know from the Honourable Member if
this eight annas charge per wagon is to be reduced by the Government
or not? If not, why? g

Mr. A. H. Lloyd: 1 must refer the Honourable Member to the answer
that 1 have already given to part (e) of the question.

Mr. M. Ananthasayanam Ayyangar: Why is this practice prevailing
here while it is not prevalent elsewhere?

Mr. A. H. Lioyd: For the reason that the sources of supply at Kalabagh
#nd Warcha are very small sources which cannot cope with a large
demand. Khewra and Sambhar, on the other hand, are large sources,
and, ordinarily speaking, there is no great difficulty in coping with the
demand.

Mr. Lalchand Navalrai: Can the Honourable Member give me an idea
of how much is being collected by this fee of eight annas?

Mr. A. H. Lloyd: T must ask for notice of that question.
SYSTEM OF RUNNING GOVERNMENT TREASURIES BY GOVERNMENT TREASURERS.

) 85. *Mr. Sham Lal: Will the Hunourable the Finance Member be
pleased to state:

(a) whether it is a fact that allowances are being paid out of public
exchequer to Government Treasuries (including interests on
their securities and the salaries of their cashiers) for running
Government Treasuries and Sub-Treasuries in various parts
of India;

(b) if so, whether the experiment of having Cashiers on suitable
securities under the direct supervision of Treasury, Officers
and dispensing with the services of Government Treasurers
has ever been tried in connection with any Treasury in any
part of India;

{c) if so, what the result has been; and

(d) if not, whether Government propose to take any steps in this
direction in these days of financial depression?

The Holourable Sir James QGrigg: I am unable to supply the imform-
stion desired by the Honourable Member, since treasuries and sub-
treasuries in the Provinces are now under the control of the Provincial
Governments.

RUPEE COINS WITHDRAWN FROM CIRCULATION.

- §6. *Mr. Sham Lal: Will the Honourable the TFinance Member be
pleased to state:

(8) which rupee coins have been -ordered to be withdrawn from
circulation and when;

(b) the number of such rupee coins already withdrawn in different
provinces respectively through different Government trea-
suries and sub-treasuries since the announcement by
Government;
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(c) whether it ‘has ever been ascertained from Collectors ot Deputy
Commissioners if some Cashiers employed by some Govern-
ment Treasurers have sometimes been found issuing back
these very coins to the public from Gowernment Treasunes
and sub-treasuries; and

(d) if not, whether Government propose to take any such action

to have counterfeit rupee coin scare removed amongst the
public?"

The Honourable Sir James Grigg: (a) I would inyite a referenge to
the press communiqué issued by the Controller 'of the Currency on the
15th of July, 1937.

(b) The information is not .available.

(c) and (d). The Government of India have no information regarding
the re-issuing of Victoria rupees. Such rupees are, however, still legal
tender, and it is open to Treasury Officers to re-issue them in cases where
the stock of King’s head rupees :is insufficient to meet the demand.

The enquiry suggested by the Honourable Member would, -therefore, serve
no useful purpose.

Mr. Lalchand Navalrai: Do Government propose to abolish the circu-
lation of those rupees which are not being accepted in the mar'ket’

The Honourable Sir James @Qrigg: There are two questions there, one
.of which seems to me not to follow from the other but if the Honour-
able Member- hkes, I will read out the press commumqué

“In accordance with a recent decision Victoria rupees are mot ordinarily re-issued
from treasuries or from banks which transact Government business, and these
rupees :are “thus being gradually replaced by coins of more recent mintage.”

'Mr. Lalchand Navalrai: Does the Honourable Member know that these

Victoria rupees and other rupees are not being accepted when tendered.
on flimsy grounds?

The Honourable Sir James Grigg: That is o different story, it relates

to counterfeiting. That is a matter for police measures to stop counter-
feiting.

Mr. K. Santhanam: May I know if the Honourable Member 1s aware
that every rupee coin in Delhi is suspect?

The Honourable Sir James Grigg: That is a question of counterfeit-
ing, but anyhow, I do not accept that statement.

Mr. M. Ananthasayanam Ayyangar: Are the Government awarethat
in Delhi Victoria rupees are not taken in the bazar?

The Honourable Sir James @rigg: I have just answered that question,
and, anyhow, it is a repetition of the main question.

Mr. M. Ananthasayanam Ayyangar: Will Government issue a press
eommuniqué to the effect that so long as these rupees are in. the hands
of the public they are current coin?
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The Honourable Sir James @Qrigg: I will read out.the rest of the
communiqué:
__“It is understood that in some districts this decision has led to a belief that
Victoria rupees are no longer legal tender. This belief is emtirely = erroneous.

Victoria rupees are exchangeable at their full face-value and there is no intention of
altering the existing position in this respect.”

FAILURE TO NOTE DOWN RATLwAY TICKET NUMBERS BY OFFICIALS CLAIMING
) TRAVELLING ALLOWANCES.
87. *Mr. Sham Lal: Will the Honourable the Finance Member be
p_leasedﬂto state: C . -

(a) whether it is a fact that Government officials claiming travel-
ling allowances for journeys performed in public interes{ do
not note down railway ticket numbers by which they have
had their journeys for the satisfaction of their controlling
officers, and write down merely their .own certificates under
their very signature about the class by which they have

- travelled; : R )

(b) if so. whether it is a fact that some of them defraud rail-
ways of their rightful share of income; and

(c) if so, whether any action is intended to be ‘taken ‘in-the mafter ?

The Honourable Sir James QGrigg: (a) Yes.
- .(b):No such case has been brought to notice.
(e) No. -
PERIOD FOR DETENTION OF PERSONS TERANSPORTED FOR LIFE.

88. *Mr. Lalchand Navalrai: (a) Will the Honourable the Home
Member be pleased to state what period of confinement, maximum and
minimum, is counted for those who are transported for life?

(b) Is there any circular or order of Government that the period would
ordinarily be 14 years?

(¢) Are there any conditions under which the period of 14 years may
be prolonged? .

(d) Do Government propose to make a uniform system and fix the
maximum period beyond which under no circumstances such prisoners
be detained? If not, why mnot?

The Honourable Sir Henry Oraik: (a) to (c). A sentence of trans-
portation for life is a life sentence and, unless commuted, is in force until
the conviet dies. Instructions were issued in 1905, directing that the
cases of all prisoners sentenced to more than 14 years (including those
sentenced to transportation for life) should be reviewed after they had
undergone 14 years’ imprisonment including remisisons earned, with a
view to remitting the remainder of the sentence under section 401,
Criminal Procedure Code, in suitable cases. These instructions are still
in force in Chief Commissioners’ Provinces. The Government of India
have no definite information as to the practice now followed in Gover-
vors’ Provinces. .

(d) The Government of India have now no power to dictate to the
Governors’ Provinces in a matter of this sort.
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Mr. Lalchand Navalrai: Are these instructions applicable to the
political prisoners also, or only to the ordinary criminals?

The Honourable Sir Henry Oraik: Thev are applicable to all prisoners
convicted bv the criminal Courts.

Mr. Lalchand Navalrai: I do not think the Honourable Member is sure
of it. My question is whether those prisoners who are being transported
for life are now being also sent to the Andamans as formerly?

) The Honourable Sir Henry Oraik: That is an altogether different ques-
tion.

Mr. Lalchand Navalrai: The point is that prisoners who had to under-
go life sentences used to be sent formerly to the Andamans.

The Honourable Sir Henry Oraik: No, not all of them.

Mr, Lalchand Navalrai: Formerly it was I know, but since then, may
I know whether they are at present being sent to the Andamans or they
are going to have their imprisonment undergone here in India?

The Honourable Sir Henry Oraik: No prisoner is sent to the Andamans
nunless he volunteers to go there.

CONTINUATION OF ‘‘ TENURE SYSTEM *’° AS RECOMMENDED BY THE WHEELER
COMMITTEE.

89. *Mrx. K. Santhanam: Will the Honourable the Home Member be
pleased to state:

(a), whether they have ascertained the views of the Provincial Govern-
mentg regarding the eontinuation of the ‘‘tenure system'' as
recommended by the Wheeler Committee report; and

(b) if the answer to part (a) be in the affirmative, whether Govern-
ment will be pleased to lay copies of the opinions on the

table?
The Honourable Sir Henry Oraik: (a) Yes.

(b) I am unable to lay the papers on the table, as the views of Local
‘Governments have been ascertained informally and by personal discus-
sions.

Mr. N. M, Joshi: May 1 ask whether the Government of India will be
pleased to supply copies of the Wheeler Report to the Members of the
Legislature in view of the importance of the question?

The Honourable Sir Henry Oraik: I understund that copies have been
supplied.

Some Honourable Members: No, no.

The Honourable Sir Henry Oraik: It is in the Library any way.

Mr. N. M. Joshi: My question was, whether Government would supply
copies to individual Members?



STARRED QUESTIONS AND ANSWERS. 227

The Honourahle Sir Henry Craik: I will consider that, if I find that
we have sufficient copies.

Mr. K. Santhanam: With reference to the answer to part (b) of the
question, I have not heard whether the answer to part (a) is in the

affirmative. Have the Provincial Governments approved of the tenure
system?

The Honourable Sir Henry Craik: Yes, the; did.

STOPPAGE OF THE EXODUS OF CERTAIN ATTACHED OFFICES TO SIMLA

90. *Mr. K. Santhanam: Will the Honourable the Home Member be
pleased to state:

(a) whether it has been decided to stop the exodus of certain
attached offices to Simla;

(b) if the answer to part (a) be in the affirmative, the names of
sueh offices;

(c) the saving of expenditure by such stoppage; and

(d) whether a similar stoppage in other sections of the Secretariat
is under consideration?

The Honourable Sir Henry Oraik: (a), (b) and (d). I would refer the
Honourable Member to the Press Communiqué, dated the 19th January,
1938, a copy of which has been placed in the Uibrary of the House.

(6) The necessary information is being collected and will be laid on the
table of the House.

Mr. N. M, Joshi: When it is said that the exodus of certain attached
offices to Simla is stopped, may I ask whether the going of the clerks to
Simla is stopped or the going of officers also is stopped ?

The Honourable Sir Henry Oraik: That is stated in the press com-
muniqué. It means some officers and most of the clerks.

Mr. M. Asaf Ali: With reference to the snswer to part (a), if T
remember aright, there was no mention made of the Arrov Hea(.lqua..rters.
Will the Army Headquarters also be located in Delhi and not in Simla?
That will mean a lot of saving.

The Honourable Sir Henry Oraik: I must have notice of that question.

Mr. M. Anmthuiyaum Ayyangar: May I know om what principle
certain offices are kept here and others are allowed to go to Simla?

The Honourable Sir Henry Oralk: Public convenience.

t

Mr. M. Asaf Ali: Not economy!
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CONSTITUTION AND POWERS OF THE STANDING FINANCE COMMITTEE OF THE
CENTRAL LEGISLATIVE ASSEMBLY.

91. *Mr. T. S. Avinashilingam Chettiar: Will the Honourable -the
Finance Member state :
(a) whether he has come to any decision as to the future constitu-
tion and powers of the Standing Finance Committee of the
Assembly; and

(b) if so, what is the decision arrived at?

The Honourable Sir James Grigg: () and (b). I hope to be in a
position to table a suitable Resolution in the matter during the _present
Session.

Mr. Lalchand Navalrai: May I know why the Standing Finance Com-
mittee was not re-constituted this year?

The Honourable Sir James @rigg: I put down a Resolution on the
question in two previous Sessions of the Assembly. It was clear that
the Resolutions would not be readily acceptable to the House, and in
one instance I was urged to consider the possible formation of a Com-
mittee on different lines. In the next Session, I put down a Resolution,
but as consideration of certain suggested alternative forms had not been
concluded, I suggested that a Resolution might be passed without discus-
gion setting up the Committee in its old form. But from enquiries it
was found that that was not readily acceptable, and so the Resolution
was postponed.

Mr. T. S. Avinashilingam Ohettiar: May I know whether the Honour-
able Member has not made up his mind in the matter?

The Honourable Sir James @rigg: I have certain proposals in my own
mind, which I contemplate discussing informally with various Members
of the Assembly who are interested in the constitution and functions of
the Standing Finance Committee but there will be a little delay* for_the
Honourable Member is aware that the Member most interested in these
questions -is unfortunately away from the House through illness.

Mr. T. S. Avinashilingam Chettiar: In the absence of the Standing
Finance Committee this year, may I know ‘whether the -Honourable
Member proposes to have any interim committee to go into the .supple-
mentary demands.

The Honourable Sir James Grigg: I put down Resolution on that
subject on two different occasions, but they were unacceptable.

Foop SERVED TO INDIAN CADETS IN THE ROYAL MILITARY ACADEMY AT
_ Derra Dux. . S
*Mr. Badri Dutt Pande: (s) Will the Defence Secretary be
pleased to state whether it is a fact that in the Royal Military Academy
in Dehra Dun, Indian Cadets are “compelled to ‘take ndthing exeapt
English food?

(bj Are Indian dishes tabooed? If so, why?:

Mr. 0. M. G. Ogilvie: (a) and (b). The reply in each case is in the
negative. " I
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~ M. Sri Prakasa: What is the exact meaning of English food? Is it
the manner of taking the food or the matter thereof ?

Mr. Badri Dutt Pande: Is it a fact that Indian dishes are not allowed?

Mr. 0. M. G. Ogilvie: T have already said that Indian dishes are
allowed.

Mr. Lalchand Navalrai: Are there separate kitchens for the English,
the Hindus and the Muhammadans?

Mr. 0. M. @. Ogilvie: T do not know what the kitchen arrangements
are. .

Mr., Badri Dutt Pande: Has the Honourable Member seen the mess
arrangements there ? a

‘Mr, C. M. @. Ogilvie: I had lunch myself with the cadets of the
Indian Military Academy. and for the information of the Honourable
Member I can say that the main featurés of the meal were two dishes
of curry, one of meat and one of vegetable and both were excellent.

NOTICE SERVED ON CERTAIN CONGRESSMEN OF DELHI UNDER THE CRIMINAL
LAw AMENDMENT ACT.

95. *Mr. Badri Dutt Pande: Will the Honourable the Home Member
please state whether he is aware ‘

(a) that five prominent Congressmen of Delhi, wviz., 1. B. Brij
Kishen Chandiwalla, 2. Srimati Satyawati Devi, 3. Swami
Saroopanand, 4. Sjt. Krishna Nair and 5. Pandit Satrughan,
were touring in November in and around the Delhi villages to
study famine conditions due to failure of rains in the ryral
areas and also to consult the villagers regarding the Army
Mancuvres Bill;

(b) that a kisan conference was arranged at Delhi on the 24th
November, 1937, and it was decided that a deputation of the
above mentioned gentlemen was to wait on the Chief Com-
missioner to acquaint him with the conditions prevailing in
the rura] areas when suddenly on the 19th November a notice
was served on these gentlemen under Criminal Law Amend-
ment Act not to participate in any meeting, proeession or
political agitation; and

(c) for what reasons and by whom the notices were sent to these
public workers?

The Honourable Sir Henry Oraik: (a) It is a fact that the persons
named were touring in the rural area of the Delhi Province last November.
Their object was apparently to incite the local eultivators not to pay land
revenue, and I understand that in some villages they also endeavoured to
stimulate agitation against the conduct of military operations in the rural
area.

(b) A meeting of cultivators was advertised for the 24th November,
1937, the declared intention being to conduct a ‘‘peasants’ march’ on the
Chief Commissioner’s house. Orders under the Punjab Criminal Law
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(Amendment) Act were served on the five persons concerned on various
dates from the 19th to 24th November last. '

(c) The orders were issued by the Chief Commissioner of Delhi ony:the
ground ‘that the activities of the five persons concerned were prejudicial
to the public peace. '

Mr. M, Asaf Ali: With reference to (a) I wonder if the Honourable
Member is aware of the fact that a large number of complaints were made
against certain activities of persons who participated in the manceuvres.
and these complaints were sent on to the Army Secretary?

The Honourable Sir Henry Oraik: T am not aware of that.

Mr. M. Asaf Ali: Considering the fact that these complaints are being
investigated now in the Army Department, does the Honourable Member
suggest that the action taken by the Chief Commissioner was justified?

The Honourable Sir Henry Oraik: The agitation against the conduet of
militarv operations was; I understand, only a subsidiary activity of these
persons. Their main object was, as I have said, to incite the local culti-
vators not to pay land revenue.

Mr. M. Asaf Ali: Is the Honourable Member aware that there has been
failure of crops in irrigated areas, and that the sugar-eane crop has com-
pletelv failed this year, and the cultivators are unable to pav land revenue.
Dos=s the Honourable Member think it justifiable . . . . .

Mr. President (The Honourable Sir Abdur Rahim): That is a matter of
argument. That question cannot be discussed now.

Mz. M. Asat Ali: With respect to (c) . . .

(At this stage other Honourable Members on the Congress Benches
rose to put supplementary questions.)

Mr. President (The Honourable Sir Abdur Rahim): I find that three or
four Honourable Members stand up at the same time on these Benches
(referring to Congress Benches) to put supplementary questions. Unless
members of the Party arrive at some sort of understanding among them-
selves, it is impossible to regulate the proceedings.

Mr. Badri Dutt Pande: This is a very important question.

Mr. President (The Honourable Sir Abdur Rahim): That may be, but
if a number of Honourable Members ‘stand up at the same time %o put
supplementary questions, the Chair will be compelled to apply the Standing
Orders strictly and only those persons who catch the eye of the Chair will
be allowed to put supplementary questions. That is what the Chair will
be compelled to do, unless Honourable Members observe some sort of order
themselves.

Mr. M. Asal Ali: I submit very resp_ectfully that the complaint you -
have made uiﬁy be true-in certain cases, but it is not the general practlcg,
as far as this part of the House is concerned.
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"Mr. Pregident (The Honourable Sir Abdur Rahim): T have noticed it on
several occasions. The Honourable Member might put any further ques-
6ions, in case he wants to.

Mr. M, Asat Ali; With reference to (c), is the Honourable Member
aware that fhe order served on these persons was of a very general nature
and it actually said that these persons were not to participate in any
meeting, procession or agitation? Is that a justifiable step on the part
of . ...

Mr. President (The Honourable Sir Abdur Rahim): That is a matter of
opinion.

'Mr. M. Asaf Ali: T am not asking for the Government’s opinion at all.

Mr. President (The Honoursble Sir Abdur Rahim): You said “‘Is it jus-
tifiable or not’’. That is a matter of opinion.

Mr. M. Asaf Ali: T am withdrawing it. ‘Are the Government awsare that
an order of this general nature was passed by the Chief Commissioner?

The Homourable Sir Henry Oraik: I have not got a copy of the order
here, but I am quite prepared to accept it from the Honourable Member
that the order prohibited the persons from taking part in any procession
or meeting for certain periods.

‘CONTRIBUTION OF THE BRITISH GOVERNMENT TOWARDS 'mE MECHANISATION
OF THE INDIAN ARMY.

94, *Mr, K. Santhanam (on behalf of Mr. George Joseph): Will the

Defence Secretary be pleased to state:
{a) whether His Majesty’s Government.in Great." Britain "has
recentlv made a grant of about £600,000 to the Government

of India for assisting in the process of mechamsauon of the
army in India;

.(b) whether the grant has been made as a result .of representations
by the Government of India for financial assistance, or whe-
‘ther the ‘initiative in the matter was taken by His Majesty's
Government; and

(c) whether the acceptance of the grant has in any degree fettered
or ‘qualified the discretion of the Govemment of India in
determining their policy in the Defence Department?

" Mr. 0. @, Ogilvie; (a), (b) and (c). I refer the Honourable Member
to my speech of 81st January, 1938, on Mr. Avinashilingam Chettiar’s
adjournment mofion.

Mr. Manu Subedar: Was it a condition . . .

Mr. President (The Honourable Sir Abdur Rahim): This matter has
been already discussed.

Maulana Zafar Ali Khan: What is the total amount of money which the
‘Government of India .

- Mr. President (The Honourable Sir Abdur Rahim): The ‘whole matter
was gone into very fully on ‘the adjeurnment motion.
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CONSUMPTION OF ALCOHOLIC LIQUORs BY THE PERSONNEL OF THE ARNY IN
IxDIA.

95. *Mr. K. Santhanam (on behalf of Mr. George Joseph): Will the
Defence Secretary be pleased to state:

() whether in the rations supplied to the army in India, alcoholic
liquors form a part and, if so, what was the cost of such
aleoholic liquors during the last year, for which accounts
were completely available; '

(b) if he is aware that the sale and consumption of aleoholic liguors
and intoxicating drugs are being prohibited in certain pro-
vinces in India, and what is the policy of the Government of
India in regard to the consumption of such:liquors by:- the
personnel of the army in India; and

{c) whether the Defence Department are prepared to enforce pro—
hibition in the army, and if not, why not?

ﬁl 0. M. @. Ogilvie: (a) No.
{b) ' The policy of the Government of India is opposed to the-imposition

of prohibition on the Defence Services and is unaffected by the fact that
some Provinces have introduced prohibition in certain areas.

(¢) No, because it would give rise to discontent, and would have no
compensating advantage.

Mr. Abdul Qaiyum: Will Government consider the d"eslrablhty of intro-
ducing prohibition -as far as the Indian part of the Army in- India is
concerned?

Mr. 0. M. @. Ogilvie: Government make no distinction between the
British and Indian portions of the Army.

Mr. Abdul Qaiyum: Why not follow mechanisation in this respect?

Seth Govind Das: The Honourable Member just said that the Govern-
ment ate not prepared to make s distinction between Indian and British
soldiers in this respect. Is it then the general policy of the Government
not to make any distinction in this respect?

Mr. President (The Honourable 8ir Abdur Rahim): That is not a proper
question.

LEPISLATION TO REMOYE CONFLICT BETWEEN CANON LAW.AND THE Loy or
Evmmzcn: RE AURICULAR CONFESSIONS, °

96. *Mr. K. Santhanam (on behalf of Mr. George Joseph): Will the-
Honourable the Home Member be pleased to stafe: ey

() whether he is aware under the Capon Law. of t};\e
‘Catholic Church and other sécts among Cfmstmps a prlestg
hearing auricular confessions is prohibited under grave
penalties from divulging what he heats at sudh ‘confessions;

(b) whether under British Indian Law which is mainly adopted from
" the ‘Common Law a priest hearing confessions may"be ‘som-
pelled to:divulge on oath what he héars at. confession; and
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(c) whether in view of the great conflict of duty imposed on such a
priest the Government of India propose to introduce legisla-
tion to amend the Indian Evidence Act with a view to solv-
ing the conflict?

" ‘The Honourable Sir Henry Craik: (a) Government understand that this
is the case. ' B

(b) As Government read the law, the answer is in the affirmative.
(¢) No.

Mr. €ri Prakasa: Ts 'it a fact that in these confessions many unmen-
tionable things are confessed (Laughter)?

The Honourable Sir Henry Craik: T have never attended a confession.

IMPOSITION OF PrOHIBITION ON LiQUORS AND INTOXICATING DRUGS IN THE
CENTRALLY ADMINISTERED AREAS.

97. *Mr, K. Santhapam (on behalf of Mr. George Joseph): Will the
Honourable the Finance Member be pleased to state whether he is aware
of the actual and proposed introduction of the prohibition of the use and
consumption of alcoholic liquors and intoxicating drugs in certain
provinces in India and whether the Government of India are prepared to
congider the advisability of imposing similar prohibition in the areas for
which the Honourable the Finance Member is responsible in such matters,
namely, in the Chief Commissioner’s provinces.

The Honourable Sir James @rigg: The answer to the first part of the
question is in the affirmative; as regards the second part, the Government
of India have no such proposal under gontemplation.

DrESS oF OFFICIALS OF THE CENTRAL SERVICES SERVING IN THE MADRAS
PRESIDENCY.

98. *Mr. K. Santhanam: Will the Honourable the Home Member
please state: ' '

(8) whether their attention has beeh drawn to the Press communiqué
of the Madras Government, dated 17th August, 1987, regard-
ing the dress of Government servants:

(b) whether there are any specific rules governing the dress of Gov-
ernment servants in the provinces belonging to the Central
Govermment services; and o

{¢) whether they propose to consider the desirability of amending
the rules relating to the dxess of central services in the Pro-
vince of Madras in conformity with the instructions of the

The Honourable Sir Henry Craik: (a) I have seen the Press Com-
muniqué. ' o

(b) There are rules prescribing: the dress to be worn while on duty by
members of certain central services such as the Posts and Telegraphs and
the Raflways with a view to distinguishing them from the general public:
but. with. regard $o other. Government .servents ma. partieulsr kind of dfess
has been prescribed by the Government of India. :

(c) Does not arise.
B 2
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Mr. Lalchand Navalrai: May I know if they are allowed to wear clothes
made of khadi, i.e., hand-spun cloth, khaddar? Is there any prohibition?

The Honourable Sir Henry Oraik: Not that I am aware of.

‘WORKING OF THE RESOLUTION REGARDING COMMUNAL PROPORTION IN THE
RECRUITMENT TO SERVICES.

99. *Sardar Mangal Singh: Will the Honourable the Home Member
please state:

(a) whether Government have examined or propose to examine the
workmo of the Government of India resolution No. F.-14/17-
B. /38, dated Simla, the 4th July, 1934, regardmg the com-

munal proportion in the recruitment to services; and

(b) whether Government have received complaints from any com-
munity that its claims have not been fairly dealt with?

‘The Honourable Sir Henry Craik: (a) The working of the Resolution is
being continuously watched. . Annual returns have been presdribed in
accordance with paragraph & of the Resolution and these, when received,
are examined in the light of the relevant orders.

(b) Yes, and all such complaints have been considered.

‘Sardar Sant Singh: May I know if complaints have been received from
the Sikh community on the working of this Resolution?

The Honourable Sir Henry Craik: I expect so.

. Sardar Sant Singh: May I know how many complalnts were received?

The Honourable Sir Henry Craik: I should think a considerable num-
ber but I cannot say off-hand.

Sardar Sant Singh: Are Government considering the desirability of
reviewing the situation in regard to the proportion. to be fixed for the Sikh
community both in the Government of India and in the provinces?

The Honourable Sir Henry Craik: As far as I remember, no exact pro-
portion has been fixed for the Sikh community in the services of the Gov-
ernment of India, and the Resolution does not apply—as the Honourable

Member should be aware—to services employed by the Provmclal Gov-
ernments.

‘Maulvi Abdur Rasheed Chaudhury: Have complaints 'been
from the Muhammadan community also?

‘The Honourable Sir Henry Oralk' Yes.

received

Mr. President (The Honourable Slr Abdur Rahl.m) That does not arise
out of this question.

° Sardar Sant Singh: In view of the fact that ‘the Resolutlon does not
fix any proportmn for the Sikhs, as such, .in the services of the .Govern-
ment of India, is it not a fact that the Sikhs have not got their due
share of the recruitments to new posts after this Resolutlon was paased?

The Honourable Sir Henry Oraik: I do not know what ﬁne Honorumble
Member means bv ‘due share’’?
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Sardar Sant Singh: Is it not a fact that the share of the Sikhs based
on their population, apart from the weighlage involved, is not adequate?

The Honourable Sir Henry Craik: I should say that on the population
basis the Sikhs have more than their due share, but I am speaking without
papers, and I am not absolutely certain. My impression is that on their
population basis they have more.

Mr. N. M. Joshi: Do Government intend to publish a report on the
working of this Resolution?

The Honourable Sir Henry Craik: I have said that certain annual
returns have been prescribed by the Resolution itself and, when ready,
they are laid on the table of this House.

Mr. Lalchand Navalrai: Is the Honourable Member aware that there
are two kinds of Sikhs—Keshadharis and Sechadharis, those that wear
hair and those that do not? May I know ifi those who are by faith Sikhs
are also included in that minority community, or not?

The Honourable Sir Henry Oraik: I am aware of the distinction that
the Honourable Member has mentioned between  Keshadhari and
Sechadhari Sikhs, but I am also aware that the only statutory defiuition
of a Sikh takes no account of these distinctions. Anybody is a Sikh under
the law who professes the Sikh religion.

Mr. Lalchand Navalrai: I ask whether the Sechadhari is also a Sikh
or not under the law. That is the question.

The Honourable Sir Henry Oraik: According to the Sikh Gurdwaras Act
he is.

Mr. 8ri Prakasa: In view of the fact that there is always a tendency
to new religions arising in India, will Government issue a final list of
religions that are recognized by them (Laughter)?

Mr. Pregident (The Honourable Sir Abdur Rahim): Next question.

Posts or CustoMs PREVENTIVE OFFICERS RESERVED FOR ANGLO-INDIANS
AT THE KARACHI PORT.

100. *Sardar Mangal Singh: Will the Honourable the Finance Member
please state:
(a) whether it is a fact that in the recruitment of preventive offi-
cers (Customs) 50 per cent. posts are reserved for Anglo-
Indians at the Karachi port;
* (b) the reason for this unusually large share reserved for Anglo-
Indians; and
(c) whether Government are prepared to reconsider the position and
make a fair reservation for all comrmunities?

Mr. A. H. Lloyd: (a) Yes. '

(b) This is in accordance with the requirements of sub-seetion (3) of
section 242 of the Government of India Act, 1935, and the provisions of
paragraph 9 (8) of the Government of India, Home Department, Resolu-
tion No. F. 14/17-13/33 Ests., dated the 4th July, 1984, regarding com-
munal representation in the services.
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(c) The Government do not propose to reconsider thc degision. .,

- Mr. Lalchand Navalrai: May I know if there is a.nv proportlon for ‘the
other communities also in the Customs Office there, or it is. only_far Anglo-
Indians?

Mr. A. H. Lloyd: Reservation of what is left, after the Anglo-Indians
have had their share, is made in respect of minority communities, '+ -

Mr. Lalchand Navalrai: How is it done—what is the ratlb" e
Mr. A. H. Lloyd: I shall have to ask for notlce ’

Mr. Lalchand Navalrai: May I know if the’ recrmtment of even that,
percentage is done by selection or it is all influence?

. Mr. A, H. Lloyd: It is done by selection. I do not understand the
second part of the question. o

Mr. Lalchand Navalrai: May I know who forms this Selection Board?

Mr. A. H. Lloyd: The appomtments are made by the Collector of
Customs; whether he has a Board to assist him or not is not & question that
I can answer off-hand.

_ Mr. Lalchand Navalrai: Will the Honourable Member make inquiries
and find out whether it is only the Collector who does it?

Mr. A, H. Lloyd: If the Honourable Member will put down_a question,
I will see what the answer is.

Mr. Sri Prakasa: May I know how many persons belonging to the new
“religion’” of the Congress there are in these services (Laughter)?

MANUFACTURE AND FREE SUPPLY TO THE POOR OF Gas MASKS.

101. *Sardar Mangal Singh: Will the Honourable the Home Member
please state:

(a) whether Government have considered or are prepared 6 consi-
der the question of the supply of gas masks free of cost to
poorer sections of the people;

(b) whether Government have considered the propesal of the manu-
facture of gas masks in this country; and

(c) whether Government propose to take special care that there is
no profiteering in the manufacture of gas masks?

The Honourable Sir Henry Craik: (a), (b) and (c). I would invite the
Honourable Member’s attention to the reply given by me today to Mr.
T. 8. Avinashilingam Chettiar’s starred question No. 81.

Mr. M. Ananthasayanam Ayyangar: May I .know whether there is any
proposal for the manufacture of gas masks in this country either for the
general population, for sale to the general public, or for SUpply to ‘the
soldiers who go to the front?

The Horourable Sir Henry Cratk: 1 have nothing to add to the answer
to ‘this question. The question of qdequate defence agalnst air raxdz is
under consideration.
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Mr. M. Anatnthagayanam Ayyanga.r Is this tattér also under con-
sideration, vizi, the quastion of the mianufd sture of g4 ‘madks in this
<dountry?

The Honourable Sir Henry Craik: As I have not yet seen the report
of the Comrmttee I cannot say.

REVISED SCHEME FOR THE INDIAN MEDICAL SERVICE.

102. *Mr. Abdul Qaiyum: (a) Will the Honourable the Home Member
please state whether the Government of India have drawn up a revised
scheme for the Indian Medical Service?

(b) If so, what are the main provisions of the dew scheme?

(c) Is it a fact that the proportlon of Indians to British in the por-
tinent cadre in the revised scheme is much less than it prevails today?

(d) Has the number of Indians in the permanent cadre in the new
scheme been further reduced by the provision of 58 Indian officers on the
short service commlsslon"

_ (e) Is it a fact that there will be no such service commission in the
case of British officers?
Mr. C. M. @. Ogilvie: (a) Yes. :

(b) I refer the Honourable Member to the Defence Department Resolu-
tion No. 205, dated the 25th March, 1937, published in the Gazette of
Thdia Extraordinary, on the 25th March, 1937, a copy of which is in the
Library of the House.

(¢} The proportion of Indians to British under the scheme is approxi-
thately 1:2, i.e., 198 Indian officers to 386 British officers. The proportion
of Indians to British today is approximately the same.

(d) The permanent cadre under the scheme is 364 officers on the
wilitary side. Of these a number not exceeding 220 will be British and
the remaining 144 will be Indisn, of whom a number not exceeding 58
will hold short service commissions. No one holding a short service com-
mission will be employed on the civil side.

(e) Yes.

Mr. Abdul Qaiyum: May I know if under the new scheme any steps
have been taken in the direction of greater Indianisation in this service ?

' Mr. O. M. @. Ogilvie: I think that the answer to that question will be
given on another question shortly to follow which has also been asked by

the Honourable Member.

Mr. Abdul Qaiyum: May 1 know if any proportion was fixed for the
Indian element in this service under the old scheine?

Mr. C. M. G..Ogilvie:"l‘he proportion of Indians was not, I think, fixed
exactly or accurately, but 1:2, as I stated, is the approximate propor-
tion. :

‘Mz. Abdul Qaiyum: May I know if any proportion has been fixed under
the -revised scheme for Indians?

Mr. 0. M. G. Ogilvie: T have said that.
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REVISED SCHEME FOR THE INDIAN MEDICAL SERVICE.

103. *Mr. Abdul Qaiyum: (a) Will the Honourable the Home Member
please state what will be the proportion of Indiaas under the revised.
scheme for the Indian Medical Service and what is their existing pro-
portion ? '

(b) Has any provision been inserted for the increase in the proportion
of Indisns under the Revised Scheme? If not, why not?

(¢) Do Government contemplate completing Indianisation of the service
within the shortest possible period? If not, why not?

Mr. C. M. @. Ogilvie: (2) I refer the Honourable Member to my reply
to part (c) of his starred question No. 102.

(b) Yes. I refer the Honourable Member to paragraph B (4) of Part
I of the Defence Department Resolution No. 205, dated the 25th March,
1987, published in the Gazette of India Extraordinary, on the 25th March,
1987, a copy of which is in the Library of the House.

(¢) The policy of Governrment is laid down in the Defence Department
Resolution referred to above, and at preesnt they do not intend to depart
from it.

Mr. Abdul Qaiyum: May I ask if there has been any improvement under
the revised scheme so far as Indians are concerned?

Mr. C. M. G. Ogilvie: It is difficult to say what the ultimate effect of
the revised scheme will be as it is unlikely to come fully into force im
practice for a considerable number of years.

OVERSEAS ALLOWANCE AND RESERVATION OF CERTAIN APPOINTMENTS FOR
BRITISHERS IN THE INDIAN MEDICAL SERVICE.

104. *Mr, Abdul Qaiyum: (a) Will the Honourable the Home Member
please state what the existing overseas allowance for Britishers in the
Indian Medical Service is, and what their allowance will be under the
revised scheme ?

(b) Does any provision exist for a similar allowance for Indians?

(c) Is it a fact that certain educational and administrative appoint-
ments with handsome emoluments have been reserved for the Britishers?

(d) Are any combatants in any section of the Indian or British Army,
other than the Indian Medical Service, ever transferred to the civil side
as War Reserves?

(e) How many British and Indian members of the Indian Medical’
Service will be kept as War Reserve Officers in the Civil Section of the
Indian Medical Service?

(f) Does any similar practice prevail in any other country? If not,
has it not resulted in increasing the British personnel in the Indiam
Medical Service?

(8) Do Government propose to do away with this system?
Mr. C. M. @. Ogilvie: (a) I refer the Honourable Member to Appendix

III to the Defence Department Resolution No. 205, dated the 25th March,
1987, a copy of which is in the Library of the House.
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(b) Yes. I refer the Honourable Member to the Resolution mentioned
above and to paragraphs 18 (i) (c) and 176 to 176B of Pay and Allowance
Regulations for the Army in India, Part I, a copy of which is also in the
Library of the House.

(c) Certain educational appointments (those of specialists mentioned
in Appendix IT to the Resolution of the 25th March, 1987) have been so-
reserved. ]

(d) No.

(e) I refer the Honourable Member to Part I-B of the Resolution above
mentioned.

(f) The answer to both parts of the question is No.

(g) No.

Mr. Abdul Qaiyum: With reference to pairts (a) and (b) of the ques-
tion, may I know whether the overseas allowance fixed for Indians and
British, respectively, is the same or whether there is any discriminationr
against the Indians?

Mr. C. M. @. Ogilvie: It is the same.

Mr. Abdul Qaiyum: With reference to part (c) of the question, may I
ask why is it that Indians are not considered eligible for the reserved posts
if they possess the requisite qualifications? Why is it that the Govern-
ment have reserved them for Europeans?

Mr. C. M. G. Ogilvie: That is a very detailed question which, I think,.
can hardly be answered in the course of a supplementary question, which,.
I suggest, should be put to the Secretary of the Department of Education,.
Health and Lands.

Dr. G. V. Deshmukh: May I ask why these educational appointments-
have been reserved for the British officers?

Mr. O. M. @. Ogilvie: I have already answered that in my reply to-
Mr. Abdul Qaiyum’s last supplementary question.

Dr. @, V. Deshmukh: Does the Defence Secretary know that Educa-
tion is a provincial subject?

Mr. C. M. @. Ogilvie: I think the extent of my-knowledge on that sub--
ject does not arise on this question.

IMPENDING ELECTIONS TO, AND THE CONSTITUTION OF, THE CANTONMENT
BoarRD, PESHAWAR.

105. *Mr. Abdul Qaiyum: (a) Will the Defence Secretary please state-
whether the elections for the Cantonment Board, Peskawar, are about
to take place?

(b) What is the total number of seats on the Board? 1Is it a fact that
five seats will be filled up by nomination with a view to representing
military interest?

(¢) What is the total number of voters in each of the wards where-
seats will be filled up by election? How many of these voters belong:
to the military?
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(d) Why have these military voters been bracketed with the voters of
eivil areas, and why were they not constituted into geparate wards? Do
the authorities propose to permit the candidates to distribute leaflets.” do

personal canvassing and address meetings of military voters? If not.
‘twhy not?

Mr. C. M. @. Ogilvie: (a) Yes.

(b) The total number of seats on the Board is nine. Of these four are
ez-officio—the Officer Commanding, Station, the Executive Engineer, the
Health Officer and a Magistrate of the first class nominated by the District
Magistrate. One military officer has been nominated, and the remaining
four seats are filled by election.

(c¢) and (d). Government have no information. Elections i Canton-
ments are regulated by rules framed by Provincial Gowvernments under
gection 31 of the Cantonments Act, 1924. No general answer can be given
to the latter part of the question. Whether or not the activities mentioned
would be allowed and the extent to which they would be allowed must
depend on the circumstances of each particular case. It can however be
stated categorically that in no circumstances would politieal "neétings of
any kind, or any distribution of leaflets be permitted in the lines of upits.

Mr. Abdul Qaiyum: May I know if it is a fact that in all these elections
the military authorities have instructed the voters not to vote for the
«Congress?

‘Mr. C. M. G. Ogilvie: T have no information on the subject.

Mr. Abdul Qaiyum: May I know the reason why these candidates will
‘not be allowed to do canvassing in these military areas?

. Mr. . M, G. Ogilvie: I have already answered that question. It ig in
the discretion of the Officer Commandmg the Station. If he considers that
‘the canvassing can be carried on in such a way and will be of such a 4ype
‘a8 not to affect the discipline and good order or allegiancde of the troops,
‘it may be allowed under certain conditions otherwise not.

Mr. Abdul Quyum In view of these restrictions on the candidatés in
‘the matter of canvassing would it not have been much better if the 'rmhtary
-area had been constituted into a separate ward? i

Mr. President (The Honourable Sir Abdur Rahim): That is a moktter of
-opinion.

Mr. Abdul Qaiyum: Is it not a fact that the miiltary area and the
Bazaar area are absolutely separate areas?

Mr. 0. M. @. Ogilvie: T think the Honourable Member has another
question on that very subject.

Mr. President (The Honourable 8ir Abdur Rahim): Next question.

ImMPENDING ELECTIONS TO, AND THE CONSTITUTION OF, THE CANTONMENT
BoarD, PESHAWAR.

106. *Mr. Abdul Qaiyum: Will the Defence Secretary please state
whether it is a fact that the area occupied by the military voters is quite
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-apart from the Bazar Civil Area and did Government cansider . that sepdrate
wards could have been carved out from the area inhabited by military
voters ? . L . L

Mr. C. M. @. Ogilvie: Government have no information. The division
-of the cantonment into wards is a matter which is regulated by rules
framed by the Provincial Government under clause (a) of section 81 of
the Cantonments Aet;, 1924.

Mr. Abdul Qaiyum: May I know if any officer has been nommated to
the Peshawar Cantonment Board recently? v

Mr. C. M. @. Ogilvie: I do not think it arises from this questlon
ATTACK ON A SWEETMEAT VENDOB BY SOLDIERS AT SOLAN.

107. *Mr. Badri Dutt Pande: ‘(a) Does the Defence Secretary know
that on the night of the 30th October, 1937, at about 12 o’clack (wide
Hindustan Times report, dated the 2nd November 1937) three military
soldiers attacked a sweetmeat seller at Solan when he was sitting in
his shop and tried to loot him and om the shopkeeper’s howliag for kelp,
the soldiers injured him and cut his ear?

(b) Were the soldiers pumshed m any way?

Mr. C. M. €. Ogﬂue' (a) A report to this effect appeared in the
Hindustan Times. It is however incorrect in every material particular.

The actual facts are as follows:

The time of the incident was not midnight, but 9-80 p.M. No assault
was made on the sweetmeat seller, but a soldier inadvertently upset some
-of his sweets. The sweetmeat seller then abused the soldier, who there-
upon reported him to a Baghat State policeman standing near by. None
of the other shopkeepérs in the Bazaar intervened in any way. The inci-
dent was subsequently investigated by a Minister of the Baghat State and
a Military Officer. They came to the conclusion that the history of the
-affair was as slated, that the incident was of a trifling character, and that
no action need be taken.

(b) No.

Mr. M. S. Aney: May T ask the Honourable Member ‘whether tne ear
.of that man is intact or not?

Mr. C. M. G. Ogilvie: I have not seen his ear. 1t may be cut or it may
not be cut. If it is eut, it was not cut at the time and in the mamner
‘stated or by the person alleged.

Mr. M. S. Aney: Does the information which the Honourable Member
has got make any reference to the ear at all?

Mr. 0. M. @. Ogilvie: As no sssault took place upor. the man, his ear
:could not have been cut by the soldier who has been blamed for it.

~ Mr. M, S. Aney: Does the report in the passession of the Honoutdble
Member make any reference to the man’s ear being cut or not?
(No answer.)

Mr. Lalchand Navalrai: May I know if the sweetmeat seller has been
compensated for the loss sustained by him on account of the soldier
throwing away the sweetmeats?
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Mr. C. M. @. Ogilvie: 1 have no information about it. The fact is not
alluded to at all. -

Mr. Lalchand Navalrai: In view of the fact that there have been several
cases of robberies and misbehaviour by soldiers .

Mr. President (The Honourable Sir Abdur Rahim): That question can-
not be allowed. The Honourable Member can put a supplementary ques-
tion in order only to elucidate an answer that has already been given.

Mr. Lalchand Navalrai: I am asking if any steps have been taken sgainst
such attacks being repeated in future.

Mr. President (The Honourable Sir Abdur Rahim): That was not the
Honourable Member’s question. The question disallowed was not in pro-
per form. The Honourable Member can put his question in proper form.

Mr. Lalchand Navalrai: Will the Honourable Member tell me if any
orders have been issued to warn these soldiers not to do any such acts?

Mr. C. M. G. Ogilvie: What acts?
Mr. Lalchand Navalrai: Acts of assault and criminal trespass.

Mr. President (The Honourable Sir Abdur Rahim): That question is
not in order. The Honourable the Government Member already said that

there had been no assault, and, therefore, he cannot assume that there had
been assault.

SEIZURE AND CONFISCATION OF COPIES OF THE ‘‘ VANISHING EMPIRE *’ WRITTE
BY MB. CHAMAN LaL.

108. *Mr. Badri Dutt Pande: (a) Will the Honourable the Home
Member be pleased to state if it is a fact that the custom authorities
at Bombay seized and confiscated all copies of the Vanishing Empire by

Mr. Chaman Lal, a journalist. now an officer of the United Provinces
Government ?

(b) If so, why?

The Honourable Sir Henry Craik: (a) Yes.

(b) The entry of the book into India has been prohibited by a notification
under section 19 of the Sea Customs Act.

Mr. Badri Dutt Pande: Has the book been examined by the Govern-
ment of India?
The Honourable Sir Henry Oraik: Yes.

Mr. M, Ananthasayanm Ayyangar: May I ask if any Provincial Gov-
ernment are in favour of allowing the circulation of that book, what pro-
cedure has got to be adopted by that Government?

Mr. President (The Honourable Sir Abdur Rahim): That is a hypothe-
tical question.

Mr. Sri Prakasa: What was the effect produced on the Honourable the
Home Member’s mind on reading that book?

(No answer.)
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MADRASIS TRANSFERRED TO BURMA IN THE PosTAL AUDIT AND CONTROLLER’S
DEPARTMENT.

109. *Mr. M, Ananthasayanam Ayyangar: (a) Will the Honourable
the Finance Member please state how many Madrasis have been trans-
ferred to Burma from Madras or India, on .its separation, in the Postal
Audit and Controller’s Departments? :

(b) Are they given any extra allowances or salary?
(e) Is the scale of extras the same as in other departments?

(d) Have Government received representations from the transferred
employees complaining of disabilities? If so, what action has been taken
by Government thereon? If no action has been taken, why not?

(e) Is it not a fact that & number of employees in the subordinate
services so transferred are anxious to come to India? Have any facilities
been afforded to them to return to India and provision made for their.
absorption from time to time as vacancies arise? If not, why not?

The Honourable Sir James Grigg: (a) The number of Madrasis so trans-
ferred is being ascertained, and the information will be laid on the: table
in due course.

(b) Yes.
(¢) Substantially so, T believe.

(d) Representations from the Postal Audit -staff concerned were reeeived
and considered, but as Government had already secured the best possible

terms from the Government of Burma for these men, no further action was
iquibl_e.

(e) The reply to the first part is in the affirmative, so far as the Postal
Audit staff is concerned, but as they are now permanently employed under
another Government, the question of the grant of facilities, ete., raised by
the Honourable Member does not arise. He: will, however, observe from
the reply given by me to part (i) of starred; question No. 1182 asked by
him on the 12th October, 1936, that these men were transferred to Hurma
at their own request. ' R

€
i
<

UNSTARRED QUESBTIONS AND. ANSWERS,
REVENUES FROM DUTIES ON PETROL AND MoTOR SPIRITS AND IMPORT DUty
ON MoTor VEHICLES. ’

7. Mr. Brojendra Narayan Chaudhury: Will thé Honourable the Fin-

ance Member please state the revenues 'derived  from: ‘

(a) duties on petrol and motor spirits; and - {
- (b) import duty on motor vehicles;
in each year since 1929-80?

'Mr. A, H. Lloyd: (s) and (b). A statement is laid on the table show-
ing the revenue derived from the import and:excise duties on motor.spirit

and the import duty on motor vehicles during the years 1929-30 to :1936-
37. ‘ ' :
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UNSTARRED QUESTIONS .AND ANSWERS. pr: 13
MEASURES AGAINST CORRUPTION IN THE SERVICES.

8. Prof. N. @. Ranga: Will the Honourable the Home Member be

pleased to state:

(a) if he is aware of the constitution of a committee by the United
Provinces Government to concert measures for fighting cor-
ruption prevailing in the services, and the appointment of a
bureau by the Sindh Government for receiving complaints of
corruption prevailing in the services;

(b) if he is aware of the complaints made on the floor of the House:
‘ " during every Railway Budget discussion against the pre-
valence of bribery in the Railways;

(c) if he is aware of the resolutions passed at the conference of
salt-manufacturers in 1936 in the Madras Presidency, againsat
corruption in the ranks of the Salt Department; and

(d) if he is prepared to constitute a Committee on the lines of that
of the United Provinces Government to study the various
means of fighting this canker of corruption, or a bureau
like that of the Sindh Government to receive complaints
against 'such corruption as prevails in the Central Services?

The Honourable Sir Henry Craik: (a) I have seen certain statements in
the Press. ,
(b) and (c). I understand that allegations have been made.

(d) Government are not in favour of the methods suggested.

UTILISATION OF THE RURAL DEVELOBMEBNT GRANTS.

9. Prof. N. G. Ranga: Will the Honourable the Finance Member be
pleased to state:

(a) the present position of the distribution and expenditure of the
" Rural Development grants; '

(b) how much of it has been spent and on what objects in the
different provinces; and ‘

(c) what is the future programme, for the utilisation of the out-
standing sums? )

The Honourable Sir James Grigg: Reports are being obtained from alP

Provinc}q and Lacal. Adminjstrations. A copsolidated statement will be

supplied to Honourable Members as soon as possible.

DEFENCE AGAINST AmR-Rarps A¥D Po1soN-Gas Arracgs;

10. Prof. N. G. Ranga:  Will the Defence Secretary be pleased to
state: ) e e R
| .(8) what steps are being taken to protect Tndjan ports, sud ofhien
W= vulnerable towns %rcun pogsible, !ff’rﬁFIE.a;Qﬁ gﬁﬁﬁtﬁﬂhi“h”
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(b) the exact nature and extent of air-defences provided for India;

(c) whether any anti-aircraft artillery 13 being installed for coastal
defences and for defences of important towns; and .

(d) whether any active steps are being taken to train Indian citi-
zens to .protect themselves against air-raids and poison- gas
attacks; and, if so, what steps?

Mr. C. M. G. Ogilvie: (s), (b) and (c). 1 can assure the Honourable
Member that the Defence Department is fully alive to the necessity of
safeguarding the coastal ports and other vulnerable points against the
menance of air attack. Certain measures in that respect have already
‘been taken and others are projected. It would obviously be éontrary to
the public interest to give specifie information as to the degree and nature
of the defences in question.

(d) The question of the steps necessary for training the pubhc in
pa.sslve air defence is being examined.

FACILITI.ES GIVEN To MR. AMIR HYDER K,HAN,'A Smm Pmsomm, v

11, Prof. N. G. Ranga: Will the Honourable the Home Member be
pleased to state:

(a) where Mr. Amir Hyder Khan. a state prisonér is locgted;
(b) how is his health;

(c) when he will be released; TS A ey
(d) what allowance he is given; and

(e) whether newspapers are a.llowed to hlm, and if o, which papers
are given to him?

“The Honourable Sir Henry Oraik: (a) to (¢): The Central Government
~ceased to be responsible for this State Prisoner from the 1st April, 1937,
-on the introduction of Provincial Autonomy.

T

ABRANGEMENTS FOR PAsSIVE DEFENCE FROM ATk ’ATTACKS I¥ DELHL

12. Sardar Mangal Singh: Will the Honourable the Home Member
‘Please state whether  Gavernment propose to. make .arrangements  for
passive defence from air attacks in Delhx as has been done in other big
«cities? e e ot ARST T W T

The Honourable. Si Henry Oraik: I would invite the, Honourable
Meimber’s attention to 'the reply given by me foday to: Mr. -T. 8. Avinashi-
lingam Chettiar’s starred question No. BI. o



STATEMENTS LAID ON THE TABLE.

Information promised in reply to parts (a) and (b) of starred question
No. 189 asked by Mr, K, Santhanam on the 30th August, 1937.

AMENDMENT OF PosTAL INSURANCE RULES.

Orders have been issued to the effect that if a proposer for a Post Office Insurance
Policy is able to sign his name, his signature only should be obtained on the form
-of proposal and that he should not be required to give his thumb-impression. In
the case of a porposer who is unable to sign his name, his thumb-impression will
-continue to be taken.

Information promised in reply to parts (b), (c) and (d) of starred guestion
No. 542 asked by Khan Sahib Nawab Siddiqgue Ali Khan on the
15th September, 1937.

ProMoTioNs To THE FIRsT DivisioN CLERICAL CADRE IN THE PosTAL CIRCLE
OFFICE, NAGPUR.

(b) Yes. A

(c) The surplus second division clerks not having passed the test preacribed in
the new recruitment rules were, at that time, ineligible for promotion to the first
-division.

(d) Pending a decision regarding a, relaxation of the conditions referred to in
the reply to part (c) of the question, they could not be allowed to officiate and
-draw pay in the higher posts. It has since bsen decided to permit the deserving
‘men in the second division to be promoted and all those who were considered duly
-qualified and fit have been absorbed in the first division.

THE IMPORT OF DRUGS BILL.
_APPOINTMENT OF SiR MuHAMMAD YAMIN KHAN TO THE SELECT COMMITTEE.

Mr, President (The Honourable Sir Abdur  Rahim):  Legislative
‘Business.

Sir @irja Shankar Bajpai (Secretary, Department of Education, Health
-and Lands): Sir, I beg to move:

“That, Sir Mubammad Yamin Khan be aspointed to the Select Committee on the

Bill to regulate the import into British India of drugs and medicines in place of
the Honourable Sir Muhammad Yakub."

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That Sir Muhammad Yamin Khan be appointed to the Select Comimittee vm the
Bill to regulate the import into British India of drugs and medicines in place of the
Honourable Sir Muhammad Yakub’’.

The motion was adopted.

‘THE DESTRUCTIVE INSECTS AND PESTS (AMENDMENT) BILL.

. Mr, Pregident (The Honourable Sir Abdur Rahim): The House will
‘now resume consideration of the Bill further to amend the Destructive
Insects and Pests Act, 1914, for certain purposes. Clause 2.

Mr. Sami Vencatachelam Chetty (Madras: Indian Commerce): I have
-given notice of some amendments to this clause this morning. They do
not seem to have been circulated to Honourable Members.

(247 )
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Mr. President (The Honourable Sir Abdur Rahim): Then I will take
up other clauses.

The question is:

“That clause 3 stand part of the Bill.””

The motion was adopted.

Clause 8 was aded to the Bill.

Mr. President (The Honourable Sir Abdur Rahim): Clause 4.

Mr. K. Santhanam (Tanjore cum Trichinopoly: Non-Muhammadan
Rural): There are some amendments to clause 4 also which have not yet
been circulated to Honourable Members.

Mr. President (The Honourable Sir Abdur Rahim): Then, I will proceed.
with clause 5.

Mr. K. Santhanam: Sir, I beg to move:

“That in clause 5 of the Bill, in clause (a) of the proposed section 4B for the
words ‘or allow’ occurring in the third line the words ‘or knowingly allow’ be
substituted.”

Sir, I think this amendment is self-explanatory, because the Act says.
‘allows’, it may be the case of a man who is an absentee or who is a silent
partner with somebody else doing business or who simply allows the thing
to be done without knowing that he is a pest,—I submit he should ‘know
ingly allow’ if he is to come under the penalty of the law. I hope this
amendment will be accepted.

Sir @Girja Shankar Bajpai (Secretary, Department of Education, Health-
and Lands): I have no objection to this amendment.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That in clause 5 of the Bill, in clause (@) of the proposed section 4B for the
words ‘or_allow’ occurring in the third line the words ‘or knowingly allow’ be
substitated.”’

The motion was adopted.

Prof. N. G. Ranga (Guntur cum Nellore: Non-Muhammadan Rural):
8ir, I beg to move:

“That to clause 5 of the Bill the following proviso be added :

“Provided that the said notification shall be placed, »s soon as may be, on the
table of both Chambers of the Central Legislature’.”

Sir, I move.
Mr. President (The Honourable Sir Abdur Rahim): Amendment moved:
12 Noon.
“That to clause 5 of the Bill the following proviso be added :
‘Provided .that the said notification shall be placed, as soon as may be
table of both Chambers of the Centrsi Legislature ™ Y be, on the

8ir @irja Shankar Bajpai: Sir, I accept the amendment.
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Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That to clause 5 of the Bill the following proviso be added :

‘Provided that the said notification shall be placed, as soon as may be, on the
table of both Chambers of the Central Legislature’.”

The motion was adopted.

Mr. Sami Vencatachelam Chetty: Sir, I have given notice of another
amendment to clause 5 which I beg leave to move. It is in the new list.

Mr. President (The Honourable Sir Abdur Rahim): But how can
amendments be moved unless they are circulated?

Sir Girja Shankar Bajpai: Sir, the idea yesterday was that Honourable
Members who wished to move amendments would get them circulated in
time. I got these amendments at 10 o’clock last night and we are ready
to deal with them, but your indulgence with regard to suspending the
Btanding Order should not, I submit, extend to amendments which have
not been circulated.

Mr. President (The Honourable Sir Abdur Rahim): They have been
submitted in time in the circumstances.

Sir @irja Shankar Bajpai: In that case the only suggestion that I ean
make is that you should adjourn the House till 2-30 and in the meantime,
these amendments can be typed and circulated.

Mr. President (The Honourable Sir Abdur Rahim): As there are quite
a number of amendments it is difficult to get them typed and circulated
within this short time, and Honourable Members must have some time to
read them. As there is no other business before the House, I adjourn the
House till tomorrow.

The Assembly then adjourned till Eleven of the Clock on Thursday, the
3rd February, 1938.
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